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+{SCHOLARSHIPS TO LOW-INCOME GROUP
GOVERNMENT EMPLOYEES

1420. SHRI SURAJ PRASAD: Will
the Minister of EDUCATION AND

YOUTH SERVICES be pleaseg to
state;
(a) the amount of scholarships

gZiven to the children of the Tow-in-
come group Government employees
studying in polytechnics and other
schools in the Capital; wunder the
postmaftric scholarships scheme during
each of the 13st three years: and

{(b) if no scholarships has been
given, what are the reasons therefor?]
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t[THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) and (b)
There is no separate scheme of scho-
larships for children of Government
employees of any category].
CONSTRUCTION ~ OF  BYE-PASS  AND
NATIONAL Hicaway No. 47.

1421, SHRI KESAVAN (THAZHA-
VA): Will the Minister of PARLIA-
MENTARY AFFAIRS AND TRANS-
PORT AND SHIPPING be p'eased to
state:

(a) whether the construction of the
bye-pass proposed on National High-
way No, 47 outside the Quilon Town,
in Kerala, is proposed to be started
during the Fourth Five Year Plan;
and

{b) what is the estimated cost for
the construction of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY

tH

] English translation,

[ 19 MAR. 1969]
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AFFAIRS AND SHIPPING AND
TRANSPORT (SARDAR IQBAL
SINGH): (a) After the Fourth Five-
Year Plan is finalised and the a'loca-
tiong for the development of Nation-
al Highways are known, the question

to Questions

of including the Quilon byepass in
the Plan will be considered.

(b) About Rs. 100 lakhs,

i422. [Transferred to the 20th
March, 1969 ]

1423. [Transferred to the 24th

March, 1969 ]

HIGH POWER COMMITTEE ON REPRESEN-
TATION TO SCHEDULED CASTES/TRIBES

1424. SHRI K. S. CHAVDA: wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a high power commit-
tee with the Home Minister as Chair-
man has been appointed to sten up
the efforts to augment the representa-
tion of Scheduled Castes and Scheda-
led Tribes 1in Government services;

and

(b) if so, what action the Commit-
tee has so far taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a)
Yes, Sir. A high power committec
with the Home Minister as Chairman
hag been set up by the Government
of India to review the performance in
the matter of recruitment of Sche-
duled Castes and Scheduled Tribes in
the Services/posts in or under the
Government of India, Union Territo-
ries and public undertakings under
the control of Government of India.

(b) The Committee held a meeting
on 29th October, 1968. Thes Commit-
tee made g general review of the ex-
isting position and directed several
matters to be examined with a view
to ensuring a more effective imp'e-
mentation ¢f the rules and instrue-
tions relating to the reservation of
vacancies for the Schedu'ed Castes ang

-
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Scheduled Tribes. The Committee
also reviewed the progress of the ac-
tion taken on the recommendations
relating to employment of persons be-
longing to the Scheduled Castes and
the Schedu'eq Tribes made by the
Working Group headed by Shri M.R.
Yardi, Additiona] Secretary, Ministry
of Home Affairs. The Commuttee in
1ts meeting held on 29th October, 1968
had inter alia decided to suggest to
the Ministries/Departments of the
Government of India to set up cells
tor ensuring better compliance of re-
servation orders. The Ministries/De-
partments have already been addres-
sed in this regard. The Committee
also reviewed the progress in the ac-
ceptance of the principle of reserva-
tions in employment for Scheduled
Castes and the Scheduled Tribes by
the public sector undertakings, statu-
tory and semi-Government bodies.

TERMINATION OF SERVICES OF (GOVERN-
MENT SERVANT ATTER PROBATION

1425. SHRI B. K. GAIKWAD: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the exact position under the
rules of a person selected by the
Union Public Service Commission and
appointed by Government against a
permanent pensionable post reserved
for Scheduled Castes after the ex-
piry of the probation period withoyt
being extended;

(b) whether such an employee
could be kept in suspense after the
completion of his probationary period
without any specific complaints, war-
ning, adverse report of work etc, and
even granting him normal annual in-
crements during the period;

) (c) whether there ig any provi-
ston, under which the services of such
an emplovee could be terminated
after giving him a notice without
assigning any reasons; if so, the de-
tails thereof: and
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(d) whether it is valid to lay down
in the appointment letter for such
an employee the condition that even
after successful completion ot the
probation his services could be ter-
minated by a notice without assign-
ing any reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The exact position of
the person described would  depend
upon the rules relating to the parti-
cular service or the post to which he

was recruited. Generally, the posi-
tion is that until a person has been
july confirmed, or discharged from
service, by an order passed by the

sompetent authority, he continues to
be on probation at the expiry of the
period of probation even though the
veriod is not formally extended.

(b) Normally, an employee on pis
satisfactorily completing the period
of probation should be confirmed
subject to availability of a permanent
vacancy. In certain cases, delays
oceur due to administrative difficul-
ties, e.g., the time taken in cgmplet-
ing the necessary formalities like ob-
taining reports of performance from

supervisory officers, or due to the
time taken in ascertaining the exact
date from which a permanent Va-
cancy has occurred or due to the

pendency of a departmental enquiry
against the person concerngd. The
grant of normal annual  increment
during the period of probation de-
pends upon the rules pertaining .to
that service or post. Unless provid-
ed otherwise in the rules, a peTson is
generallv granted annual increments
in the time-scale of the service pav
ccale of the most cven during  the
period of probation.

(c) In general, the position is thgt
the services of an emplovee who IS
on probation can be terminated by an
order passed bv the competent  au-

thority after giving him a notice, if
anv required under the rules, gd
e

without assigning any reasons.



